[20 December, 2021]

MATTER RAISED WITH PERMISSION

MR. CHAIRMAN: There were some five notices under Rule 267. First of all, the
House should be allowed to function, then only you can think of it. That is why | have
not admitted them. Now, Zero Hour, Shri Ram Nath Thakur. ....(Interruptions)....

SHRI  JAIRAM RAMESH (Karnataka): But, Sir, we have given notice.
WK (lali=17a5 ol llolals )

MR. CHAIRMAN: What is this? ....(Inferruptions)....

Need to take eftective steps to curb pollution in and around Delhi
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SHRI JAIRAM RAMESH: Suspension and resignation .... (Interruptions)....

SHRI K.C. VENUGOPAL (Rajasthan): At least, allow him, Sir. ....(Interruptions)....
Please allow the LoP. ....(Inferruptions)....

MR. CHAIRMAN: All of you sit down. ....(Interruptions).... You sit down.
....(Interruptions).... My priority is functioning of the House, discipline, decorum
and decency. ....(Interruptions).... Debate, discussion and decision, that is my

priority. ....(Interruptions). ...

SHRI K.C. VENUGOPAL: Please give a chance to LoP. ....(Interruptions)....

MR. CHAIRMAN: The other day, Friday, | had requested both the Government and
the Opposition to sit together and discuss and then see to it that the House is

restored and the decency and decorum is restored. ....(Interruptions).... The
Minister met me and really, the brief remains disappointing. ....(Inferruptions)....
No placards. ....(Interruptions)....  Please, no placards. ....(Inferruptions)....

SHRIK.C. VENUGOPAL: Sir, at least, hear the LoP. ....(Interruptions)....

MR. CHAIRMAN: My concern is discipline, decorum and decency.
s ( HTHSFEAEHIENS Yo s Debate, discuss and decide. ....(Inferruptions)....  This
is my wish. ....(Interruptions)....
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MR. CHAIRMAN: If you are not interested, | am adjourning the House to meet at 2 o'
clock.

The House then adjourned at five minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

GOVERNMENT BILLS
The Mediation Bill, 2021

MR. DEPUTY CHAIRMAN: Bill for introduction. The Mediation Bill, 2027;
Prof. S.P. Singh Baghel to move for leave to introduce the Mediation Bill, 2021.
....(Interruptions).... Nothing is going on record. ....(Interruptions).... Pleass.
....(Inferruptions)....

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(PROF. S.P. SINGH BAGHEL): Sir, | wish to move for leave to introduce a Bill to
promote and facilitate mediation, especially institutional mediation, for resolution of
disputes, commercial or otherwise, enforce mediated settlement agreements,
provide for a body for registration of mediateors, to encourage community mediation
and to make online mediation as acceptable and cost effective process and for
matters connected therewith or incidental thereto.

The guestion was put and the motion was adopied.
PROF. S.P. SINGH BAGHEL: Sir, | introduce the Bill. ....(Interruptions)....

fug & A @it afereis @) W=, 39 8 F1 Standing Committee T #RAT
...(CIGHT)...



